= zﬁﬁm:uﬁwﬂ@wes:mymﬁgmmg R —

©

CENTRAL AOMINISTRATIVE TRISUNAL PRINGCIPAL 38V CH
NZw DEL?'YI_.
D.QQNO‘ 3003/91 .ﬁ
New Delhi: nated this the A/ day of ppril, 1997,

HON'BLE MR, 5. R, ADIGE MEMBER(A).
HON 'BLE DR.A. VEDAVALLI mmMBeR(3).

Raja Rem,
§/o shri Munna Lal,
0 Servants juarters,

Noe5, Man Singh Road,

W rking as Gangman,

PUI Central Reiluay,

Bhopal (South Exe), .

Bhop al e essses fpplicant,

(By Adwcate: shri 8.8, Rawal),

Versus

1¢ Union of India,.
through the Chaiman,
Rail way Board,
Rail Bhauan,
Neuw Delhi-

2. The Divisional Rail way Manager,
tral Railuya
Bc;'.;pgl y’ IR ReSpondmtso

(None for the respondents)

JUDGMEN T

BY HON'SLE MR,5,R,a0IGE MEMBER(4) o

Applicant sapgks quashing of impugned remg yal

order datad 13/14.3.91(qnnexure-A) Nd reinstatement,

with FPull back Wades and consequential benefits
including promo tiong dif fgren ce 0f pay angd allouances

together with intarest ang costg,

for having Produced an allagedly
Casual 1aboyp o

th

false
ard bearing No,. 271584,

It yas allegeqg
at this Card datgy 29.8,83 sai

d to haw been isSued

by GSﬂ,Mahadev Khedi as SOught t5 pg got
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dated 3141.87 had stated that ha had not issued
the said Ca rd,

3. On receipt of the charge sheet, applicant in
his representation dated 5.1.88 to AEN Central Railuay,

Bhopal asked for certain dcuments ,

4, - The Bquiry Officer in his findings datad
2641,91 held the charges against spplicant as proved,
A copy of the E,0. report uas sndorsed to

applicant on 114231 (AN exure~a5) for represen tation,
if‘. anye Applicant submitted his represen tation on

2742491 (Annexura=a6) On 13/14,7%.91 the Disciplinary

Authority stated " I have carefully wnsidered
your representation dated no representation regeeived”
(Annexure=p 3
2nd imposed the punishment of remo yal f rom
service w.s,f, 19¢3,91, uhich applicantts counsel
points out displays total non application of mind,
Applicant thereafter filed an app eal ‘dated :
22.3.91 (Annoxure=47) upon which no ordep appears

to have been passed as yet, bacause no appell ate

order has heen shown to us during hearing,

5. Meanuhile consequent to the interim

order passed on 19412491, applicantts counsel

infomed us thst applicant is still wo rking.

6. As applicant's appeal dated 2243, 91 still
remains undisposed ofy we dispose of this 0jp
with a direction to respondents to dispose of
applicant?s appeal petition by a detailed

sp eaking ang reasoned order, afterp giving him a
reasonable oppo rtunity of being heard in person,
within 3 mon ths £ pom the date of receipt of a

Copy of this judgment under intimation to the

applicant, Till the #pell ate orders are p assad,
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the interim orders will continue. While disposing
of the appee;l, pointed attention of the appell ate
authority is invited to that portion of the
Disciplinary Authority's order dated 13/14, 3,91
referred to in paragraph 4 azbovye, If any grisvance
still survives after disposal of spplicantts
appsal, it will be open to him to agitate the
sama through appropriate procsedings in accordance
if so advisaed.
with 1ay Till the disposal of the applicant's
appeal, the interim orders on the basis of whigh
appPlicant is said to bg still continuing to wo rk,

shall continue to operates

Te The O0A is disposed of in tems of para 6

aboves No costs,

AW St

€ .
( DR.A,VEDAVALLI ) ( S.R.ADIGE 7
MMBER(I). : MEMBER( 4
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